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I. Short title.-This Act may be called the Repealing and Amendirg A&, 
1950. ' _  I 

2.. EeepeaP 01 cert~lin ena?tmxts.--'me enactments specified in the Pirs: S c b -  
d u b  are hereby repcsled to tho oxtent mntior1r:d in the fourth C O ~ U M L ?  thckeof. 

3. ~nkndnnmt of ceZtain enactmonks.-The eria,ctnients specified in the &eon4 
Schedule are hereby amended to  the extent and in the manner mentioned in the 
fourth' c~Iirmd ti~oroof. . . ,  

' . 
. ~ 

4.. $%yinga--Tho rcpoal by this Act of any,enactmcnt shall not affect any 0 t h  
enactment in. which tho rc@c&d 6il;~~tlZient has bcon applied, incorporated or 
ref~rred to; 

an'd tGis Act shill. fidt affLxt the' vkiidity, irivalidity, offact or consequences df 
< 

an.ything already done or snffered, or any right, title, obligation or liability already 
acquired, a;oofriotl oc incwccd, or any.rem~cly or proceeding in rcsp~ct thereof, or 
any release or discharge of or from any debt, penalty, obligation, liability, claim or 
demand, or any indemnity . . a l rcdy  ,. granted, or the proof of any past act or t h i n s  

nor shall this ~ c t  i f fkt  any principle or rub of law, or established jurisdiction, 
form or. course of pleading,, prsc'cice or procedure. or existing usage, custom, prb 
vifege, restriction, orcmpt;ioti, dfiim or Spp6iritment., notwithstsnding thiit : t h ~  
same resppcctivcly may havo been in any manner aflirmed, or racognisod or derived 

$ by, in ~ i ' f f i r n - any  dil:Mmeriit h~rebg.rspealcd ;. .. . , 

nor shall tho rcpoel by this Act: of sriy enactmen% $evive or restore any juris- 
diotionj oi33d@,~dustorn, liability, right, W e ,  yri.vilcge, r?sl;riction, oxcmption, wage, ., . ... 
praotioe, procedure or other matter or thing not now oxisting or in foroe; 

. . . .  i . , .  

B 



Yeap No. 

1940 IV The Code of ~ri&i~lril Procedure (Second Amend- The whole 
ment) Act, 2046. 

') A848 V The Professions TL-- Lkitation (Amendment) The who16' . . .  , 

Act, 1946. : . .  

r 1846. VI The Insurance (Amel~clment) Act, 1946 . . The whole 

1948 VIU The Indian Income-tax (Amendment) Act, The whole , i t s  

1946. 
@? 3s 4. 

1940 X3 The Provident Funds (Amendment) Act, The whole @ 
1946. 8 gp 

1940 XII The Trade Marks (Amendment) Act, 1940 . The whole 3 
-5 
"a 

; 1940 XIXI The Indian Companiep (Amendment) Act, The whob .:' rx" 
1946. 

1946 XV The Indian Coconuk Committee (Amendment) The wholw 
Act, 1946. "3 ?* 

1940 XVI l'he Protective Duties Continuation Act, The wb01e 
1946. a i; 

$i 
I 

1846 XVIII The Indian Soldiers (Litigation) Amendment The whole z, 
Act, 1946. 3 

,> 194~6 XXV The Delhi Special. Police Establishment Act, Gection 7 
1946. 

d 
j t  4 

1846 XXVI The Special Tribunals (Suppleientary Provi- Section C 
sions) Act, 1946. 

/ 
>i 

,<; 

a '1948 XXIX The Indian Tea Control (Amendment) Act, The whole. 
1946. Y 

1948 XXX The Registration of Transferred @mpaniee The wh& 
(Amendment) Act, 1946. 

i 23 

"946 XXXI The Foreigners Act, 1946 . . Gsetion lV' 

The Criminal Tribes (Amendment) Act, The whok ' 

1947. 

The In&an Extradition (Amendment) Act, The wbb. 
1947. 

1047 I V  The C~ffee Market Expaneion (Amendment) Tho 9fi& 
Act, 1947. ,', _ 

1847 VI The Indian RaiAways (Amendment) Act, The whh 
1947. 

, - 
1941 VLII The Indian Navy (Discipline) (Amendment) The vhdw 

Act, 1947. 

1947 XIII The Delhi Muslim Wakfs (Amendment) Act. The WW 



I 1947 XXVII The Motor Vehicbs (Amendment) Act, The whole 
1947. 

1947 XXVIII The Indian Coinage (Amendment) Act, 1947 . The whole 
I 
I 

1947 XXXIU The Negotiable Instruments' (Amendment) The whole, 
i Act, 1947. 

i 1947 XXXIV The Indian Boilers (Amendment) Act, 1947 . The whole 

1947 X X x v  Thy Pdnth Piploda Laws (Amendment) rlct, The whole- 
1947 

1947 XXXVI The Indian Aledied Council (Amendment) Act, The whob 
1947. 

1947 XXXVIII The Foreigners (12Inelldmellt) Act, 1947 . Tho whole 

. 1947 XL The Foreign Exchange ltegulatiorl (Amendment) The wIlolt? 
Act, 1947. 

1947 X U  The Indian Merchant Shipping (Amendment) The whole 
Act, 1947. 

1947- XLIL The Indim Finance (Supplementary) Act, The wholo 
1947. 

1047 L The Dclhi and Ajmer-Merwara Rent Control The whab- 
(Amendment) Act, 1947 

1947 LI The Indian Cotton Cess (hnendment) Act, Ths whob- 
1947. 

p 4 e  II The Repealing and Amending Act, 1947 .  the^ whole 

1948 IV The Armed Porces (Emergency Duties) Amend- The wlaob 
ment Act, 1947. 

1848 V The Tndian Tariff (Second Amendment) Act, The ahole . 
1947. 

1948 YI The Code of Civil Procedure (Amendment) Act, The whob 
1948. 

1948 X The Ins'urance (Amendment) Acti 19,48. . The whole 

b 1948 XIII The Railways (Transport of Goods) (Amendment) The wlt;de - 
Act, 1945. 

f 1948 XVII The Indian Army en'd the 'Indian 'Air Powe ' h e  wbde. 
(Amendment) Act, 1948. 

;848 XVLXI The Protective Duties Continuation k t ,  The w k ~ b  
1948, 

. 
1848 XIX The Indim Tea &n&l (Amendment) Aot, The whole 

1948. 

1948 XXI The Indian Railways (Amendment) Act, 1948 The whole - 8 

The Taiation on Incbme (Investigation cam- The wbb 
mission) (Amendment) Act, 1948. 



Year No. 
1 ..2 2 

Short t i t u  
3 

1948 XXV The Provincial Imolvoncy (Amendment) Act, The who$ 
, 1945. 

1948 XXVI: .The Control of Shipping (Amendment) Act. The wholei $ 
1948. i& . . 

< : . . . .  
4848 SXVIII The Delhi and Ajrnel.-3Ierware Rect Control The whole 

(Amendment) Act, 194s. 
' <  

-1948 XXX The Indian Lac Cess (Ameudment) Act, 1948 . The whole 
. 

1945 XXXIII Tho Calcutta Port (Pi!otage) Act,'1948 . Section 11 *at 

4 
11988 XXXVI 'The Bornhay, Calcutts anrl ItatIraq Port Trusts The whole 2 T 

(Constitution) (Xnienctmont) Act, 1943. & 
4 

194 8 XXXIX The Indian Registration (Amendment) Act, The whole 
1945. 

,1945 XLII The Tndian Merchant Shipping (Amendment) The whole 
Act, 1948. 

(1945 XLIII The Indian Army ( - h n d m e n t )  Act, 1048 . The whole 

(1948 XLIV 1x8 Duwgali K l t ~ w x j n  Saf~eb (Amendment) Act, The whole 
1948. 

,1948 XLV The hidisn Telegraph ( - h e n b e n t )  Act, 1945. . The whole 

a948 XLIX The Taxation on Tncome (1 nvestigation Corn- The whob' 
mission) (Secontf -4meiidmexit) Act, 1945. 

4948 The Cantonments (,hendment) Act, 1948 . ' h e  whdw - 

:9%8 LV 'The Indicatl h o m e - t a x  (Amendment) Act, The who& 
1948. 

496% LVI . The 9?6hit6ria3 h y  Act, 1948 . &tion P $a" 

A948 LVII The Indian Navy (Discipline) Amendment Act, The whole 
%; W48. 

1916 LIX The Indian Cotton Cese (Amendment) Act, The whole 
194& 

1948 ,AIXII T&B R e w e  Bnnt (.Tnrsnrrfer'to Bublio Oxher- i h t i o n  7 And 
d i p )  Act, 1945. Schedule 

1 . L X  <.  :,'J%e Fw- Act, 1.948 -. : + ., . ': '.&tion llB-and 
. . . . . . the Table of 

. . . .  . . . .  
Entactrncqts 

. . . . . . . .  
!..li',, .; . .  . < .  . . ,  . .  . . , .: i: repea@ 

a948 LXW The Emntial  Supplies (Temporary Powers) - The whob 

. . . . .  . . .  . . . . . . . . . .  ( . '  ..; t,.:'. : . . ... . ,. . , . . 

$949 L7.V ond ~mek&6at) Act, The whole. ' ' 

1948. 



I 
I Orolin&lacee mad6  by the Govsrmor-General-contd. 
I 

1946 XI+ The Army (Forfeiture of Emoluments) Ordi- The whole 
'nance, 1945. 

1946 I s  The Repealing Ordinance, 1946 . The whole 

2946 M1: The Criminal Law (1943 Amendment) Amend. The whole. ; 
ing Ordinance, 1946. 

1946 VLliI The Allied Forces (China) Ordinance, 1946 . The whole 

3946 IX The Nat:onal Service (Technical Personnel) The whole i . 
Amendment Ordinance, 1946. - 

I946 XPII The Army (Forfeiture of Emoluments) Amend- The whole 
rnont Ordinance, 1946. 

THE SECOND SCHEDULE 

Bmltdmeltts ir ( 

(See section 3) 
- 

YesS NO. Short title Amendments 
1 2 3 4 

Ada of the Gstatral Legislature 

1860 XLTT The Indian Penal Code In  the Explanation to section 4898 
for the figures, letters and word "4 9C 
and 489D1' the figures, letters and word 
"4890, 489D and 489E" shall be sub- 
stituted. 

:a867 XXV The Press and Registra- In the preamble, for the worh  "perio- 
tion of Boob Act, dicals containing news", the word "news- 
1867. papers" shall be substituted. 

3878 XI The .Indian Arms Aot, In clause (i) of section 19, the words 
1678 and figures "section 14 or" shall be omitted. 

,4897 I' The Amending Act, In the third Schedule, the entry relet- 
1897. ing to Aot XI1 of 1874 shell be omitted.1 

The Code of Criminal In Schedule TI, in the second column, 
Procedure, 1898. in the entry relmting to sectiou 222. for 

the wonls '%ransportat,ion or trampor- 
tation" the words "transportation or" 
shall be eub&ituted. 

The Fndisn Port,; 8.41, I n  clatlse (.a) of section 48. f i r  the word6 
1W8. "any port d th in  the te~aritories admink- 

tered by the Gover~lor of Port Saint George 
iri Council", the words "any port in the 
Btate of Madras or the port of Gopctlpur 
in the State of Orissa" shall be subeti- 
tuted. 



t-4'. l&f . me ' Cdlxim%r'Oial Docu- Iq idin 7, of Part I of'the ~dhedule, 
ments Evidence Act, for the ' words' "British India Load Line 
1939. Certific+e", the words "Indim Lad 

Lhe'  CfertiG6ate" shall be sub~titubd. 

1841 XZI"' The Industrial D;&' In' th'8" proaiso to sub2section (2)' of 
pubs Aot, 1947. sectidti' 15, after the words "the Houw 

of the People", where they occur last, t b  
word "may" shall be ide2td.  

A& of the Mdraa'Lt?g&Zuturd 8 
f&M lV ' The Railway Protaotion Ln section 1, for the words "It exten& 

Act. 1886. to the territories administered by thw y 
Govel'ndr in Council' of Fort St. George" 
the words "It extend. to the whole of td- c: S%i%t- of Madrd" am1 -be-^siibZfiKii6a,-g j 3 

1 rbrr t  I $ . . 


